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Jabalpur, this tne 23rd day of July 2003.

KaushiJt. Judicial MemberHoa^ble Mr. Anand Kumar Bhatt. AdrainistraUve Member

Kamal Kumar Pasi,
Son of Shri Tula Ram,
aged about 22 years.

Shekh Anwar,
Son of Shri Shekh Nazir,
Aged about 23 years.

Vijay Kumar Chourasia,
son of Shri Gurudayal Chourasia,
aged about 22 years.

Deena Bahadur,
son of shri.sur^ Bahadur
aged about 22 years.

Smt. Gorati Bai,
Wift of Late Shri Asha Ram,
aged about 40 years.

6. Vikash Anand,
son of Shri O.P. Piiiai,
aged abo^t 20 years.

7. Ukko Singh,
son of Shri Channa Singh,
aged about 30 years.

8. Rakesh Kumar,
son of Shri Laxman Prasad,
aged about 22 years.

All are working as Casual
Mazdoor at 54, Comoanv^C (Supplies) Type-6, Cantt.

Jabalpur, (M.p.;

(By Advocate.- shri .P. Singh;

1. Union of India ,
Through Secretary
Ministry of Defence
New Delhi,

Headquarters,M.P. Bihar and Orissa Area,
Jabalpur (M.p,;

3. Commanding Officer,
£4, Corapaay ASC (Supplies)
Type-c, Cantt, Jabalpur (mf)

4. Deputy Commanding Officer
54, Company, ASC (Supplies),
Type-c, Cantt. Jabalpur (m.p.)

a,
(By Advocate - Sharraa)

APPLICANT

VERSUS

respondents
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By J«K«Kausiiik, Ju'ijclal MenuDer -•

Shri Kaiaal Kura^r t^asi and 7 othcirs have filed tnia

O.A. inter alia -jrayia^ for gran+- of ta^ynveat in regular pay

scalf^ of Rs.7^'~>-9''n as per the appointru-enf. lettCT- dated

l»''l.i996 ui'^h furth.or ben"^it of r;;vi"ion oif-pay sc^le

VP-f-h effect from l.ll,1996.They aave aico rod alio^dii'O^ the
/v

appl-! cants to coni-inue in service in the seatu;; of casual

industrial rnacdoor,

2. Tne case or the applicant is that they wei-e irr^'ucted

in service as cas'^'l iiv'usarlal la^sdoor on diffe'^ent data's

si 198'' anh soui''- of tli'^rn are v;orking frora 1994 and 1995

onv.'ards. As such they h^ve served th" dep ■►'trTi-'n+- for a ve.ry

loiag period. The re o::iscea aoout 70 vacancies and a selection

v/as conducted. Trie applic (ji n t- G Vje;re medically examined and

appointment orders v/ere also issued. The aoylicants joined

elaeir duties ihuaeuiately out they v/cre not raid in the reguia-

pay scale as per tne appointiacnt letter aatea l,ll,lo9o.

Certain persons line jrartiv/an and ot .ers fii ca an Ori ■"inai
IIo,20u/l9y7

Apj,^licav,ion^in tiic Siiriilar matter and tiie sanie vras ailovreci

vice oraer da tea 1,7,19^7, Tnoy vrere promised to .re civon

wpporntmcnu v,atn errcct rrom i, 11,199 6 hut nothing cuos _cnrial

has heen aone,

*  Reply has ooon filed on behalf o- tne resoonaents

c-hu tne raaCoS ana rounds nave .j>:,en c-,....troY-_ia^ea auic. it has

oeea surnit^ea tnut th^ apauintment ieutcrs v/ere caheellcu

vic'.e c;rcic,. Uated 2o,iZ,li;ro, dince uiie orij.e . uateu l,il,ly96
v.as never given efrect to, they are not entitled to any relief,

ne nave nca-d the learnea counsel and carerully

P-rusea the records,

At tiie very out set it is suomitted ny the le.-.rned

cornsel tnat in an raontical case tau similar maceer v/as

aajUu:j.c/:,tea uoon oy tals .vuicn or tne Trinunul in d ,n .ho, 566/9V

ultsu oingh vo.IJiiiun of India d ocnurs aecir.ed. on 28,10, --002
i  ̂
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tollowing directions

"6. ♦Accordingly we direct the respondents
to pay the pay and allov/ances as per terms as of
Annexure A-2 to the applicant tor the period he
had worked and we further direct the respondents
not to replace the services of the applicant by
fresh recruits even for the post of Casual
Labourer and that the applicant shall be reinstated
as Casual Labourer and shall be regularised on a
preferential basis as and idien the regular
vacancv arises and released according to the
rules#
?♦ _ On the basis of discussion made above this
Original ^plication is disposed of with the above
directions•Tte re will ne no order as to cosf,

6^1 It is admitted on behalf of both the parties

that the controversy involved in the present case is

squarely covered on all fours by the decision in the

case of Ukku Singh(supra) and the same does not remain

res Integra# It has,therefore, been submitted that the

OjfA# may be disposed of on the similar terms.

7, Since the similar controversy has been dealt

with and adjudicated upon by this Bench of the Tribunal,

we have no hesitation in fcllowing the aforesaid der<<sion

in this case and,therefore, we decide this OA in the

similar terms and pass the order as under—

"The respondents are directed to pay the pay
and allowances to the applicants in pay scale
of Rs,750-94h for the period they have worked

on the post of casual industrial mazdcor in
pursuance with appointment letter dated 1.11,96
and we further direct the respondents not to
replace the services of the applicants by fresh
recruits even for the post of Casual Labourer and
that the applicants sh^l be reinstated as
Casual Laboueers and shall be regularised on a
prefersnt^al basis as and when the regular
vacancies ar-'se and released accord-^ng to the
rules.

The 0#A. is disposed of with the above directions#
No costs."

(Anand Kumar Kiatt) (J4C#Kaushik)
Administrative Member Judicial Members

rlcv#
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